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THE ANDHRA PRADESH FOREST (AFRNDMENT)
ACT, 1997. -

ACT No. 35 OF 19972

—_—

[27th Deceaber, 1997]

* An A¢t further to amend-the Andhra Pradesh
Forest Act, .1867.

1. (1) 'Th._i.s Act may be called the Short titte
Andhra, Pradesh. Forest (Amendment ) Aot, apd
1897, ) comBencement,
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Amenément of
section 29.

2¢t 1 of 1967.

Amendment of
section 62.
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(2) It shall come into *Force on ‘such
date as,h the State Government may. -by
not:tf:.cat:.on, appo:l.nt and different dates .
may be appointed for d:.fferent provisipns
of the Act.

2. In the Andhra P:cadésh ‘Forest. Act,
1967, (hereinafter referred to as the
Prmc:.pal Aet),  in. section 29, in sub-
section (2). for clause (h), the following
shall be substituted, namely:~

"{h) Prohibit absolutely or regulate,
subject to such conditions’ in the entire.
State of Andhra Pradésh- of within such
ldcal limits as may be specified, the
establishment of pits or machinery for
sawing, :onvert:.ng, cutting, bu:nmg.
conceal:.ng or . marking of . t:.m.ber, the
altering or-effacing of any ‘marks on the
same, of the possession or carrying of
hammers or other implements used foxr
marking " timber;".

3. In section 62- of the Principal Act,
in sub-section (1}, in clause (b), for
the words "an Assistant Conservator of
Forests", the "words' ®a Forest Ra.nge

'Off:.cer ., shall -be substituted.
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